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the notification SRO 64 dated 24 p2.

‘“‘_iﬁ-
WNSY¢
GOVERNMENT OF o
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Notification
Jammu, the 22m July, 2019

SRO L{'ét’f ~In exercise of the

punishable under sections 302/34 RPC in FIR No, 327/2014 Police
Station, Kathua pending before the court of Ld. Additional Sessions
Judge, Kathua are hereby dispensed with immediate effect

By order of the Government of Jammu and Kashmir.

Sdl-
(Achal Sethi)
Secretary to Government

No. LD(Acqg)2016/01-Kathua/P/File-l Dated 22 07.2019
Copy fo the:-

1. Principal Secretary to Government, Home Department

2. Director General of Police, J&K, Srinagar.

3. Registrar General, J&K High Court, Srinagar.

4. Director Prosecution, J&K PHQ Srinagar.

5. Sr. Superintendent of Police, Kathua.

6. Director Litigation, J&K Jammu, :

7. Additional Public Prosecutor, Kathua with the request to conduct the instant

case vigorously before the Hon'ble Court of Additional Sessions Judge, Kathua
and furnish the latest position of the case fo this depariment.

B. Shii Bharat Bushan Sharma, (Advocate) District Gourt Complex Kathua for
information. ' ication |

9 General Manager, Government Press Srinagar/Jammu for publication in the
Government Gazette ntary Affairs (W.7.5.C)

10, SRO Section, Department of Law, Justice and Pariia
11. Concerned file.
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(Sourab Panga!mﬁ o
Assistant Legal Remembrancel,
\ epartment of Law, Justice & P.A
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